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MR. DEPUTY-SPEAKER: The
question is :
«That the Bill be passed.”

The motion was adopted.

16-10 hrs.

MOTION RE: SUSPENSION ~OF
PROVISO TO RULE 66.

THE MINISTER OF AGRICUL-
TURE AND RURAL  DEVELOP.
MENT (RAOG BIRENDRA SINGH):

I beg to move:

«Thatthis Houre dosusperd the proviso
to rule 66 of the Rules of Procedure
and Conduct of Business in Lok Sabha
in itsapplication to the motions for
taking into consideration 2nd passing
of the Sugar Cess (Amendmnt) Bill,19g2,
and the Sugar Development Fund
(Amendment) Bill, 1982.”

MR. DEPUTY-SPEAKER: The
question is

«That this house do suspend the pro-
viso to rule 66 of the Rules of Procedure
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and Conduct of Business in Lok Sabha
in its application to the motons for
taking into consideration and passing
the r Cess (Amcndmem&) Bilt
1982, and the Sugar Development
Fund (Amendment) Bill, 1982.”

The molion was adopted.

_———— —

16-xx hrs.
SUGAR CESS (AMENDMENT) BILL
AND

SUGAR DEVELOPMENT FUND
(AMENDMENT) BILL

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (RAO BIRENDRA SINGH):
I beg to move: *

“Tnat the Biil to amend the Sugar
Cess Act, 1932, be taken into consi-
deration.”

I beg to move: *

“That the Bill to amend the Sugar
Development Fund Act, 1982, be taken
into consideration.’.

These are very simple amendments
‘10 the Acts which Purliament passed
only in the month of lJarch this year.
We have since created a buffer stock of
sugar of five lakh tornes and with a view
topay for the holding charges of this
buffer stock, we thought it necessary
to increase the rate of duty realised as
cess from Rs. 5/- to R, 14/- per quintal.
‘We have also provided that the proceeds
of the additional cess callected should be
u'ilised towards the payment of charges
for hnlding this bufferstock. These are
simple amendments and I hope, the
House will accept them.

MR DEPUTY-SPEAKER @ Mo iins
moved :

“That the Bill to amend the Sugar
Gess A-t. 1932, be taken into consi-
deration.”

“Tat the Bill to amend the Sugar
Development Fund Act, 1992, be tzken
into crasideration.”

*SHRT ZAINAL ABEDIN (Jangi-
pur) : Mr. Depaty Speaker, Sir, in
the Bill under d’'scussion viz., The Sugar
Cess (Amendment) Bill, 1982, provision
has been mnde to crente a buffer stock
of sug.r and ~n ~dAditional cess is sought
to be levie! frr tiat purpose. Now, a
buffer stock of sugar is necessery and

OCTOBER 16, 1982 . and Sugar Dev, Fund

(Amd:.) Bill i

there cannot be two opinions on that.
Sir, at the very outset I would Like to
quole a Fortion from the irzugmzl
address delivered Ly the hon. Mirister
of Agriculture at the 48th Annual
General Meeting of the Indian Sugear
Mills Association held on tte grd Feb-
ruary, 1982. This will prove that
the idea of a buffer stock ditf not strike
hte Government just overnight, rhe idea
had taken root™a long time bzck, This
will 2lso prove what is the attitpde of
the Government towzrds the sugar mills
and the sugar mill owners. The han.
Minister ip his address hod said, I
quote : S

‘““We have also taken a decision to
maintain buffer stock and that should
help us to keep your free sale sugar
prices at a level which will be in the
interest of mills as well as the faimers
as also the consumers. We could kave
raised the level percentage from 65
to 70 per cent but we have not done
it : but you have not appreciated that
point at all. There is a demand for
larger quantity of ration from our
Fair Prics Shops. The population has
increased  tremendously. At present
sugar quota per head is 42§ grams.
At the present level of ulation
to  maintain  that 42 grams,
we need at least 70 per cent of your
sugar to be taken over. If you =zllow
us we shall thank you but because
we knew that you would not like it,
without your asking for it we have
not done it. We shall try and make
both ends meet somehow because we
always keepin mind your good response
when we needed sugar from your
free sale stock.”

Sir, the original Aot which is sought
to be amended through this Bill, was
pissed by this House on the 4th Merch,
1982 and the same was passed by Rajya
Sabha on the gth IJarch, 19f2. But
only a month prior to that i.e. in Teb-
ruary 1982, the hon. ldinister had deli-
vered the above ¢ddress. 2y question
is that when a thinking about crezting
a buffer stock was zlready there, then
why a provision was not mede to that
effect in the original Act itself which
we are now amending ? Within ceven
‘'months of the original Act, we are making
this amendment, This provision was
not kept in that Bill- because at
that time vyou  were impaiing
a cess in the name of rchabilitation
and modernisation of the sugrr industry.
If an additional cess for buffer s'ock was
also imposed at that time, then the price
of sugar would have gone up consider-
ably and that would hrve created an
adverse effectin the minds of the people

*Moved with the recommendation of the President.



